FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

SWADESH GREEN INFRA LIMITED

TRADING AND MANUFACTURING OF STEEL/ METAL
PRODUCTS AT NARAINA INDUSTRIAL AREA IN NEW

DELHI, INDIA

(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN  |Swadesh Green Infra Limited
& CIN/ LLP No. CIN No.: U27100DL2015PLC278594
PAN No.: AAVCS5968H
2. Address of the registered office C-201, First Floor, Naraina Industrial Area,
Phase-I, South West Delhi, New Delhi,
Delhi, 110028
3. URL of website INA
4, Details of place where majority of fixed assets |[NIL
are located
5. Installed capacity of main products/ services  [NIL (As per records available)
6. Quantity and value of main products/ services [[NR 16733.58 Lakhs in F.Y. 2023-24 as per
sold in last financial year Audited Balance Sheet
7. Number of employees/ workmen INo employees /workmen as on the date of
CIRP
8. Further details including last available Further details can be obtained by sending
financial statements (with schedules) of two email at
years, lists of creditors are available at URL: . ) )
cirp.swadeshgreeninfra@gmail.com
9. Eligibility for resolution applicants under Eligibility Criteria can be viewed in the
section 25(2)(h) of the Code is available at detailed Invitation of expression of interest,
URL:
which can be obtained by sending email at
cirp.swadeshgreeninfra@gmail.com
10. | Last date for receipt of expression of interest ~ 27.10.2026
11. | Date of issue of provisional list of prospective [06.11.2026
resolution applicants
12. | Last date for submission of objections to 11.11.2026
provisional list
13. | Date of issue of final list of prospective 21.11.2026
resolution applicants
14. | Date of issue of information memorandum, 26.11.2026

evaluation matrix and request for resolution
plans to prospective resolution applicants




15. | Last date for submission of resolution plans 26.12.2026

16. | Process email id to submit Expression of cirp.swadeshgreeninfra@gmail.com
Interest

17. | [Details of the corporate debtor’s registration  [Corporate Debtor is a MSME
status as MSME. ] UDYAM-DL-10-0006821

Nf\ Y "_—/' ‘K/ ‘

Niraj Kumar

Deemed Resolution Professional
For Swadesh Green Infra Limited (In CIRP)

IP Reg Number: IBBI/IPA-001/IP-P-02368/2021-2022/13586
AFA Valid upto 30.06.2027

Office: 205, Ansal Imperial Tower, C-Block Community Centre,
Naraina Vihar, New Delhi-110028

Email: cirp.swadeshgreeninfra@gmail.com
M-9818727408

Date: 12.10.2026
Place: New Delhi
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THROUGH REGD. AD/SPEED POST, AFFIXATION DASTI,
Mewspaper Publication

Demand Notice

OFFICE OF THE RECOVERY OFFICER-|

DEBTS RECOVERY TRIBUNAL-Il, DELHI

4™ FLOOR, JEEVAN TARA BUILDING, PARLIAMENT
STREET, NEW DELHI-110001.

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBETS
& BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE
TOTHEINCOME TAXACT, 1961,

RC No. 58/2025 Dated : 19-08-2026

Thiges analily il a sum ol Rs. 30,295,652, 28{- |[Rupees Thirly Lacs Ninety Five
Thousand Six Hundrad Fifty Two and Paise Twaniy Eight only) has bacome dus
fromm: wou &= par the ibid Recovery Cestificate drawn up in TA no, BET2022 by the
Hon'te Présidng Ofaer, Qe Recaovery Tribunal-ll Dedl, The apphoan s enhifed 1o
racoviar the sum of Rs, 30,95, 652180 (Rupeas Thirty Lacs Ninety Five Thousand

the ZH bank failing which the same shkall be racovared by sale of the hypothecated
Goods

andin cases of any snorifall, (e same shall be rmcovered Irom the persanal movable
and immovaile assals of the Cls jontly and savarally,

e CO% are directad 1o pay tha decnatal amounl ba tha CH Benk failing which the
nrmalind shak e recoverad fram thair pessanal moevable gnd immoyvable assels

Yo are hareby diresled to pay the above sum within 15 days of tha receipt of the
natice, failng which the recoveny shall be mada in accardance
with e Recovery of Deblsand Bank AcL. 158595 and Fules thereundar.
Y arm, bareby ordered |0 appear Salore the undersigned an 27.11.2006 at 11,00
a.m. for furlher proceedings.

In &dditicn 1o the sum aforesaid, you wil alsa bellable o pay:
1. Such mbaress a5 5 gayable b tha pened commencing immadabely afies his nolice

Ak persenal propertes

MONDAY, OCTOBER 12, 2026

INVENT ASSETS SECURITISATION & RECONSTRUCTION PRIVATE LIMITED

Regd Office: Bakhtawar, Suite 'B', Ground Floor, Backbay Reclamation Scheme Block I, 223, Nariman Polnt,

I o Mumbal - 400021,

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002
Wherags you the below menfioned Borrower's, Co-Bomowers, Guarantors and Mertgagors have avalled koans from MONEYBOXX FINANCE
LIMITED, by morigaging vour immovabée properties. Consequent to default commetted by you all, your loan account has been classified as Nan-
Parfarming Asset, in the bopks of acptaints mamtaned by Moreyboxx in ascordance with Resenea Bank of India guidelines, Subsequently, the
enfire dabl kogalher with all underhing secundy, righls, tile and inferes! theréin have been assigned by Maoneybaod vide registerad assignment
agreement dated 02 00,2075 purstant io Section & of SARFAES] Act, 2002 In favaur of Invent Aszels Secunfisation & Heconsiruclion Pl Lid
aoling in capacily a5 a iruslee of Invent2536MFL/PIA Trust Mlirvent™). Invent being the securad cradilor undar fe Act, and in exércise of he
powars canferrad undes sackion 13(2) of the sald Act read wilh rule 3 of Sacurily Intarest (Enforcameant) Rudas 2002 [zzued Demand notice salling
pan the Borower's! Co-Barower's! Guaranior's! Morgagors ag mentoned in cobumn No. 2140 repay the amount reantioned in e nolices with

fibuire Irierest thereon within 60 days from the date ol notice, but e noticas could not be served on some of thern for various reasons

- borrower's attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect of time available, to

In tive matter of - Sr. | Name of Borrower/ | Loan Account Detajks of the Security to Date of NPA. | Amount Due redeemthe secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the
UNION BANK OF INDIA VS CYBER WEETOWN PVT. LTD. H1“' ":;'B““;:";"r Lua::ﬁfn o be “"i““d r:- ﬁ'”‘:"’:‘ in Rs. { as on property and any dealings with the property will be subject to the charge of CGHFL for an amount as mentioned herein
CD #1Cyber Webtown Put, Lid. And ars ) m:nra or (2] {3 W G E{;:, e 9 under with interest thereon. - — i -

101/402, DDA Shopping Centre, Viiay Mandal Enciave Sarvpriya Vinas, New . S.| Name of the Borrower(s) | Description of Secured Asset Demand Notice| Date qf
Dalki-110016 1. [ 1.SAJID CIO ASGAR | 1660005271 I PART OF KHASRA NO. 946K, A RESIDENTIAL| 04-08-2024 |Rs. E.?Br:‘:'szr.ﬂ'in'- N. / Guarantor(s) (Immovable Property) Date & Amount Possession
CD#2 Sh. Rakesh KumarRaiSfo Hari Naryan Ral ALl (Borrower) & PROPERTY SITUATED AT GRAM BARODA SIHAN & (Fupee Nine '(Loan Account No. ' i i -07-

it lindiroiationy 2. TAJRIN Rs. 500,000 | PARGANA HAPUR TEHSIL DHALILANADISTRICTHAPUR|  01-08-2028 | Lakh Seventy 1. All That Piece And Parcel Of Property Having | 15-07-2026 | 07.10.2026
at 815, Sarvpriya Vinar, New Del < 3 53300001111869 of our Land And Building Bearing: Residential House Rs

5-'5-'3' al C__:"‘i” ':}':I' Ia Ir'llj ekl sy PnﬂH I.I D'&IH"" l”_'":'EU I:I:Ij-EI:Il'rljlﬁlE'ﬂ | LUTTAR FHADEEH. 2'15'“-.” TD’TﬁL AREA= LA”I}EI Z E':I TMIJE-EIr'rE Th"ﬂu - . . - -
! AAhia Indusingl Area, : s : . _ Noida Branch) Situated In The Village Of Imilia, Pargana 2,87,773/-
CD #3 Sh, Utkarsh Gupta at 815, Sarvpriya Vihar, New Delhi-1 10016 | FT. CONSTRUCVVION 554 SQ FT., BOUNDARIES - Finciens Ty Late Bhupendra K Baran Tehsil & District Bulandshahr, Utt !
Als at: G-54/1, Okhla Industrial Area, Phass || Delhi-110020 | NORTH: 42 THEN HOUSE OF OTHER, SOUTH: 42 THEN Seven Rupees ate Bhupendra Kumar O e o oI Aanesnant el
CD #4 Smi. Parinesta Paurlayal Wio é:h Madan Singh Pauriyal I SOME PART OF HOUSE OF ARMAK AND REST PART 10 And Mine Paisa (Through His Legal He|rs) Pradesh - 203001 And The Area Measurlng 85.18 Sq.Yards., (I.E. 71.27 Sq
RS E-EFr".'F]rl','ﬁ‘.'Hl'n;]:' bt : | WIDE ROAD. EAST: 16" THEN HOUSE OF SHAMSHAD Only) as on (Borrower) Mtrs.,) Boundaries Of Property:- North - House Of Ajay South - House Of Nitesh
Also it C-54/1. Gkhla Industrial Area, Phase 1l Delhi-110020 | RANA, WEST. 16'THEN HOUISE OF MANGRI it S Mamta (Co-Borrower) e O d

Notice s therefore given fothe Borawer! Co-Borrower’ Guarankar & r-1n:-r:-mgur 5 'nEnt‘.nnB-:I in Cotumn No.2, caling Upon ihem to make payment
of the-aggregate amount &5 shown in column No.§, against all the respective Bomower! Co-Bormower within 6 days of Publication of ihés nofice a5
the: said amoundt is found peyable in relation to the respective loan-account &5 on the date shown in Column No. 6. 1 is made clear that if the
aggregate-emount together with fubure interest and offier amounis which may become peyabie fill the date of paymend, is net paid, Invent shad be
consirained bo leke approprate action for enforcement of security interest upon properies as descnbed in Colimn Mo, 4, Pleese nobe that this

without priar conseant of Secured Credifor, Further, a5 per Seclion 1HB) of SARFAES] AcL 2002, you can pay the entire amoun! of sutstanding
duas bogether with all cosls, charges, expenses incurrad by [rvend only Bl the date of peblication of the notice of sabe of Securad Assal. Fadure 1o
3 50, vou 'would not be enlithed ko redeem the Secured Assat theraafter,
Place: HAPUR = Authorised Officer,

INVENT ASSETS SECURITISATION & RECONSTRUCTION PRIVATE LIMITED

APRI GL(}MLCAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
ROUSING FINANCE LIMITED ) ower parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060

APPENDIX IV POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand
Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to
repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having
failed to repay the amount, notice is hereby given to the Borrower (s) / Guarantor(s) and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The

Place : Bulandshahr (Uttar Pradesh) Sd/- (Authorised Officer)

Date : 12-10-2026 For Capri Global Housing Finance Limited (CGHFL)

Six Hundred flf:t‘.l' Two and PEEB_TWEFF?I E_E‘Ilh't only} sangaith PE!"':'E"":HLE = pubilication = made withaul presudice to such rights and remedies as are avalable fo Inverd against the Barrowsr's'Co-Bormawer's! Guaranior's! W HINDUJA HOUSING FINANCE LIMITED S?EEEHEELEEEFF?F?GSP%EEI’?F
fuh.Jre :*ul:ereal: 3 i E.a-.5:rm|g-.:; i '}g'Uh'ﬁﬂ ; _I,'_" n?a.:faban "f"llh "':':'51 ot e .-i‘..fJur.-.- Morigagorsof (he said financials under the ‘Taw, wou are furdher reguested o nobe thal as per seclion 13013} of the sed acl, you are mnkl'n_l-’l:la. Corparate Office at 167-160, 2nd Fioor, Little Mount, Sakdapet, Chennal - APPENDIX- IN-A
from e (-0 jointly and sevarally. The D3 aro directed bo pay the decretal amounl 1o resiramediprohibied from dispasing of or dealing with the above secunily or lranslarning by way of sake. leasa or olhersise of (he secured assal HOLUSIMG FIRARNCE 600015, E-mall : auchion@hindujahousinglinance. com [Sea provizo o rule & (6)]

CONTACT NOS: RLM - BRAJESH AWASTHI 99183 01RE5; RRM - HARISH YADAY 70604 11785; ZRM - RAKESH GUPTA 98730 25265

L= e T T

Date; 12.10 2026

PUBLIC NOTICE
(Under Section 102 (1) & (2) of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MR. RAKESH KUMAR GOEL
(Personal Guarantor of H.Q Lamps Manufacturing Co Private Limited)

RELEVANT PARTICULARS

Date: 10.10.2026
Place: Agra

Notice is hereby given that the Hon'ble National Company Law Tribunal, Allahabad Bench, Allahabad (“Hon’ble
NCLT”) vide order dated 06.10.2026 in IA No. 50/2026 connected in CP (IB) No. 115/ ALD/ 2025 has order
commencement of Insolvency Resolution Process against Mr. Rakesh Kumar Goel (Personal Guarantor of H.Q
Lamps Manufacturing Co Private Limited) under section 95 (1) read with section 100 of IBC, 2016.

The creditors of Mr. Rakesh Kumar Goel are hereby called upon to submit their claims with proof in Form B as
provided in the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Personal Guarantors
to Corporate Debtors) Regulations, 2019 (available on IBBI website at https://ibbi.gov.in/home/downloads ) on or
before 01.11.2026 to the Resolution Professional at the address mentioned against entry No. 12.

1. The creditors may submit their claims through electronic means or by hand or registered post or speed post or courier.
2. In addition to the claims referred to in sub-section (1), the creditor shall provide to the Resolution Professional,
personal information and such particulars as mentioned in Form B (available on IBBI website at
https://ibbi.gov.in/home/downloads)

Note: Submission of false or misleading claims with proofs shall attract penalties or imprisonment in accordance
with the provisions of the Insolvency and Bankruptcy code, 2016 and any other applicable laws.

Sd/ Satyendra Sharma

Resolution Professional qua Rakesh Kumar Goel
In the matter of Personal Guarantor for

M/s H.Q Lamps Manufacturing Co Private Limited
Reg. no: IBBI/IPA-002/IP-N00737/2018-19/12260
AFA Valid up to 31.12.2026

W

TATA

TATA CAPITAL HGUSING FINANCE LIMITED

{Under Rule 8(6) read with Rule 9(1) of the Security Interest (Enforcement) Rules 2002)

heirsirepresentatives (Bormwers) that the below described immovabie property morigaged to Tata Capital Housing Finance Lid, (TCHFL),
the Possession of which has bean taken by the Authorised Officer of TCHFL, will be soldon 17-11-2026 on "As is where is" & “As is what
is" and *“Whatever there i5" and without any recourse basis" for recovery of outstanding dues from balow menticned Barrower and Co-
Boerowers. The Reserve Prica and the Eamast Money Deposit 5 mantoned below. Notice is hareby given that, in the absance of any
posiponement’ discontnuanca of the saks, the said secured asse1 /! property shall be sold by E- Auction al 2. 00 P.M. on the sasd 17-11-2026.
The sealed envelope containing Dernand Draff of EMD for participating m E- Auclion shall be submitted to the Authorsed Officer of the
TEHFL on or before 16-11-2026 tlf 5.00 PM at Branch address TATA CAPITAL HOUSING FINANCE LIMITED, B-36, 151 & 2Md Floor,

H UPENP/MRLT/ADDO001434. 1 Me Rohit (BORROWER)

further conditions:

NOTE: The E-aucdion of the properties will take place theough portal kttp:ibankauctions.ind on 17-11-2026 batwaan 2.00 P to 3.00 PM
with limsled extension of S minutes each

Terms and Condition:

1. The parficwtars specified in the Schedule hersin below have been slated 1o the best of the information of the underssgned, bul the
undersigned shall nol be answerable forany erar, misstalement or amission in this proclamation. In the event of any dispule arising as o
the amount bed, or as o the bedder, the Immovable Property shall at once-again be put up to swuciion subteect to the discretion of the
Authorised Officer. 2. The Immavable Property shall nol be sold below the Reserva Pace. 3. Bid Increment Amount will be: Rs. 10,000~
(Rupees Ten Thousand Only). 4. AN the Bids submitted for the purchase of the property shall be accormpanied by Eamest Monay as
mentioned above by way of a Demand Drall favoring the “TATA CAPITAL HOUSING FINANCE LTD." Payable at Branch address. The
Darmand Drafts will be returmad to the unsuccesshul bidders afier auction. For payment of EMD through NEFT/RTGSIMPS, kindly contact
Authorised Officer, 5. The highest badder shall be declared as succasstul bidder provided ahvays that he/she is legally qualified 1o bid and
provided furthar that the bid amount iz not less than the reserve price. it shall be in the discretion of the Authorized Officer to dedine
acceplance of the highest bid when the pnce offered appears so digarly inadequate as to make il iInadvssable to do so. 6. For reasons
recardad, 1 shall be In the discretion of the Authorised Officer 1o adjournidiscaninue the sala. 7. Inspaction af the Immavable Property can
ke dope on 05-11-2026 befwean 11 AM to 5.00 PM. with price appoiniment. 8. The person declared as a successhul bidder shall,
immediately after such deciaration, deposit twanty-five par cent of the amount of purchase moneybid which would include EMD amount 1o
the Authorised Officer within 24Hrs and in default of such deposit, the property shall forthwith be put tofresh suction’Sale by private freaty.
9, In oase the inifial deposit i made as above, the balance amount of the purchase money payable shall be paid by the purchaser to the

E-Auchan Sale Notice fof Sala of immovabie Assels unar the Sacuritization and Reconstruction of Financial Assets and Enforgevnant of Securlly |
Interest Act, 2002 (neseinalber reteored o 2z “the AcL”) read with proviso o Rube 8{6] of the Secunty Interest (Enforcement) Rules, 2002 {heneinafler
reterred to as “the Rufes”). Motice is hareby given to the public in general and in particutar 1o the Borrower{s) and Guarantor(s) that the below- |
dezcribed immovable property morigaged‘charged io the Secersd Credior, the Symbolic possession of which has baen faken by the Authorized
Cifficer of Hinduja Housing Finanae Limited (3ecured Credidor) having 5 Comporate Office af 167-16%, 2nd Floor, Litlle Mount. Saidapet, Channai -
G000 5 and ane of 12 Brangh Offices 2l HP/AE, 15t Fiaar, Mear Balaj Dairy, Hasanpur Chuegl. Saharanper— 247007 & 3rd Flpar, 8.5 Tower, Manga |
Fandey Kagar, Neas CCS University, Meful-250004, will be alid on “As s Where is”, “As 15 What 137 and “Whatever here is” basis on the dates
mentioned below farrealization ofthe amount due tothe Secured Credstor from the borrpwers and guarartors. The sake will be done by the Authorized |
Officeribrough a-auction plarform provided at the website: avctivna@bandiahousingfinance com andhtips www bankearctions pom
INSPECTION DATE : 13.11.2026 - 14.11.2026 1100 hrs -1400hrs | EMD LAST DATE : 16.11.2026 1ill 5 pm.
| E-ALUCTION DATE : 17.11.2026 1100 hrs-1300 hrs. | BID INCAEASE AMOUNT RS. 10,000,
e ;

of the carfificatalawacution proceedings Reaistered Address: 11th F <rel Murmbal - 400013 Loan Account Number And remand Notice Date and Amount aleng with Dale ol

2. Al costs, charpes and expenses incurred in respact af the serdoe of this notice and i EBm' J:ﬂ :::E; e T il T;;;I.::Hl el Name of Borrower(s) /Co-Borrower(s) / Tarihor overdes chingss aed aliikonal istwest | gymBOLIC Earnest Money Deposit
wearranis ardd olher processes andd all ather procesdings aken far recovenng he Lol e IR : Al & E.Ilﬂlllﬂil Total Dufstanding s On Diake Paszession; EMD

amalint dus el ; LR KHP/MRUT/AD 00001137, 1 Mrs. BINESH DEVI 30/05/2026 Rs. S08286.00,- _—r R.P: Rs. 2015105/-

3 Meantime, the CDs are directed not to selfiransier or create any third party Inerest NOTICE FOR SALE OF IMMOVABLE PHUFEHT'!' (BORROWER) 2. Mr. KIRANPAL SINGH {CO-BORROWER) 0.5. B08E8E.00/- As On Date 24.05,2026 _EMD: Rs_ 2,01 515/-

B

DESCRIFTION OF THE IMMOVABLE PROPERTY, SECURED ASSET: Nagar Palika Number - 1296, Khasra ne. - 1453, Area 63.98 Sq. M, Mohalla - Flimllla

{Archana Sehgal) E-Auction Notice of 30 days for Sale of Immovable Assets under the Securibisation and Recoastruction of Financial Assets and Tilla. vill - sahabuddinpur, Pargana, Tehsil & District - Muzaarnagar, Uttar Pradesh, 250102, Boundaries NORTH : House of Smit. Laxmi SOUTH -
Recovery ﬂﬁmer:l Enforcement of Security Interest Ack, 2002 read with Rule 8{8) and Ruke 9(1) of the Security Inferest (Enforcement) Rules, 3002 House of Rishipal EAST : Road 12 fi.
DRT-I, Delhi. Motice s hereby given 1o the public in-general and in partioular to the below mentioned Borrower and! Co- Borrower, or their lagal DL/SHR/SHAP/A0B001008. 1 Mr. NAFEES N (BORROWER) 30/06/2026 Rs. 524628.00/- R.P: Rz, 082308/-

2. Mrs. RUBINA R (CO-BORROWER) 0.5. Rs. 524528.00/- As On Dale 15.06.2026 | TERL006 | FMD: . 08,240/
DESCRIFTION OF THE IMMOVABLE PROPERTY; SECURED ASSET: A Residential Plot bearing Khasra Mo - B45, Arga Admeaguring 42 sq.mir il -|
Makur Bakar hadood, Tehsil - Nakur, Dist - Saharanpur, Biar Pradesh - 247342 Boundaries NORTH ; Raad 12t wide SOUTH - Land of Sallar EAST
Piotof Omveer WEST : Plotol Sefler

A0V06/2026 Rs. GE16T.00/- 7 D.2026 H.F; Rs. 1993360,-

2. Mr. Jeed Singh (CO-BORROWER| 0.5. Rs. BE1687.00/- As On Date 24.05.2026 = EMD: Rs. 1,808,340/ |
DESCRIFTION OF THE IMMOVABLE PROPERTY, SECURED ASSET: A Residential Housa measuring Area 75.25 5q. M, Khasrano 23, Abadi, village,
- Shekhpura, Pargana & Tehsi - Khafauli, District - Muzatfamagar, Uttar Pradesh, 2571201, Boundaries NORTH : Road 15 . SOUTH ; Talab EAST .

1. | Name of debtor/ personal guarantor | Mr. Rakesh Kumar Goel Lajpat Nagar - Part 2 Above Hdfc Bank, New Delhi 11|;||]24_ _ o _ _ _ _ :
2. |Name of the Corporate Debtor in which H.QLampsManufacturing Co Private Limited Thesaleofthe Secured Assel/ Immovable Property will be on “as is where condition is™ as per bnef particulars described herein below “"”mm:&rm"ﬂ““m'FIM?GTH“I""“ 30706/2025 A 206347100 R Rs 3470785
Guaranteeis given Mame = DLEHA SHRF ADOO0OT 239, 1 Mr, SURAJ PAL 5. n I HE. -
3. | Corporate Identification Number (CIN) of U33100UP2014PTC066739 3; ;f‘:aﬂu re gm“:-l:;i“;;t:g:“lg:reh:;ntl nat“ie::?] [E!»::nﬁzl Rgmr:e nm:;a:: ing {BORROWER) 2, Mirs. RAJBIRI R {CO-BORROWER) 0.5, As. 2063417.00- As On Dale 13.06.2028 ] 22082026 —Eaen - pe 7 47,080,
Lo Dl S I — ' Guarantor(s) Nolice DESCRIPTION OF THE IMMOVABLE PROPERTY, SECURED ASSET: A Residential Plol No, - 33 bearing Khesra No.- 1536, Area Admeasuring
[ uthonty” ‘under “which—Lorporate™Lientor—is arFrades —— - - 167.22 5q. mir, Gram - Shekpura kadeem, dar zhadi Krishnapuram colomy, Tehsil & Diztrict - Saharanpur, Uttar Pradesh, 247001, Boond aries:
51 g?iﬁﬁﬁﬁﬁ%ifé??he Corporate Debtor | Unit No 2601, Gold Tower, Wave One, Sector-18 Noida T HFUMJ?M W Sekundoen 3o M Samir voean |85 4874570k Red221,900). | P 20556 NORTH : Road 20 1t wide SOUTH : Plot No. 24 Gupta JI EAST : Plol No. 34 Satender Kumar WEST : House of Pritam Singh i
1 Noida Sector 16, Gautam Buddha Nagar, Noida, Utar 100243065 Mr. Karun Slo Jamir Hasan =~ | —-eceeeee y|Eamest Monay Daposit (EMD): -/ — i UP/KNP/MALT/ ADDODD2E9. 1 Me VLAY SHAAMA 30/05/2026 Rs. 564529.00)- 27 08,2025 |_TuFe S 2249215/-
Pradesh, India, 201301 Mrs. Farmana, Mrs. Sarvari Khatoon 08.08.202 ~ Rs.9,221300- | 28e-anze (BORROWER) 2. M. REETA REETA (CO-BORROWER) 0.5, A, 554529,00,- As On Dale 24.05.2028 | EMD: Rs, 2,24.005- |
6] fedress of Parsonal Guarantor 175, flew Rajdhan Enclave, Sneb Iemational School, Wio Mr. Jamir Hasan “Type of possession: - Physical DESCRIPTION OF THE IMMOVABLE PROPERTY, SECURED ASSET: A Residential Plol Measuring area 103.26 5q. M. , Minjumia Kkasra no, 957,
7. PANofthe Personal Guarantor 'A:AE;G%%:S SRR Dasalpllnnnfﬂwlmmnvabl&Fmpmy +Allthat piace and parcal of the ELE:;-E?g;“p;lztil:frﬂu::;lrriih;gﬁ ﬁﬁ?’fﬁl‘iﬂ?ﬁ:ﬂmmgm L
8. | Details of the Order of commencement of | IANo.50/2026 connected in CP (IB)No. 115/ALD/ 2025. 1, Residential Plot, Admeasuring 26.33 5q. Yds. L.e. 22.02 Sq. Mirs. (Sides - East 24 Ft 4 Inch, West 23 FL 2 inch, North; 10 Ft, South: 10 ~ vanonsems : ry — — r T rr—
retensregecoPorna Goratr  OrdaiB 0208 Fi.). Comprised in Khasra No. 1475, Siated at Vilage Jadods, WardiPargana Muzafamagar, Tahsil & Disirict MuzaRamanar (Uttas ':”'" “I'I'j“:" 't'_" i "I':' “2"'“:_:1"_“" h":“"l"ef'“' dETm d”ﬂ:'" 1: "":ﬂ"' H'm.j:’: :"l:h '”:.:;"a"” ;:m’“’d thlﬁ :tr:ﬂ?:]m': 3:3'“"": s
| | (Order uploaded on the portal on 09.10. . iz e i - . - P i pecial Imgtructions/Caution; Bidding in the last minutes/'seconds should be awoided by the bidders in their own imterest, Neither Hinduia Hausing
9. | Resolution Process Commencement Date in| 06.10.2026 Pradesh}, along with all common ElTlE.'II'IItIES under Sale DE":":I hﬂan'_-'g REE'EHEhm No. 2877 Dated Z6(04/2017, Boundanes: East Finance Limited nos the Servica Pravider will e rezponsibde for 2ny lapzesiadiors (IMemed faflure, Power Baifure, ete.) onthe part of the bidder in sach
| respectof Personal Guarantor | Property of Seler, West - Masut Road (NH-58)  North —Platof Charan Singh, South—Other's Propety cases. n arder to wand off such contingent situation, bidders are requested to make all the necessary armangements/allernatives such a
10.| Particulars of the Resolution Professional with | Satyendra Sharma 2. Residential Plot, Admeasurning 71.47 3q. Yds. e, 50.76 5q. Mirs. (Sides -East 23 FL 2 Inch, West: 20 Ft. 4.50 Inch, Morth: 21 FL 1 Inch, power supply and whalever else required so that they are able bo circumvent such silsation and are able 1o participate in he auclion sucoes:
whom claims are to be registered Egﬁ-&i;JBBlt/|§/?-$222/(|£éN00737/ 2018-2019/12260 South: 32 Fr.), Comprised In Khasra No. 1475, Sitated at Village Jadoda, WardPargana Muzaffamagar, Tehsll & District Muzaffamagar TERMS & CONDITIONS OF ONLINE E- AUCTIOM SALE: - 1. The Property i being soldon “As is Wiere is®, *As is Whatis", “Whatever therais” and
11 Address & Email of the Resolufion Professional Addrez;; ,%30 Block No 51, Anupam Plaza -Il First Floor (Uttar Pradesh), along with all common amenities under Sale Deed beanng Registrabon Mo, 3338 Dated 15052017, Boundaries : East Withaout Recourse” basls. As such sale ks without any kind of wasranties & indemnaties. 2, Particulars of the property/asssts (viz. extent & measurements |
as registered with the Board Above Axis Bank, Sanjay Place, Agra-282002, Uttar| |[—S¢her's Property, West—Rasta 7.5 Ft Wide, North—Piot Charan Singh , South - Dther's Property speciied In the E-Auction Sale Natice has been stated 1o the best o thé informatian of the Secured Gredilor and Secured Creditor shal nal be answerable |
Pradesh, India, E-mail ID: satyendrasirp@gmail.com, Disclosure | Securitisation Application filed by the Borrower against TCHFL (SAM82/2026) |s pending before DRT Dehradun, Mo far ay @nfar, mis-5latement of dmissaan. Actul gdant & dimansians may diffar 3. E-Avclion Sale Misboe issusd by th Securad Grador i5 an irnvilation :
rakeshkumargoelunderpgirp@gmail.com stay order is passed against TCHFL in the said case. b fhet cpersaral pubilio fo subei thesr bids and the same does nol canstitute and will ned be deamead to cansdilute ampcommidment o army rearasentaticn on |
12.7 Address & Email to be used for correspondence | Address: M-3, Block No 51, Anupam Plaza -I, First Floor, _ _ — — : - - the part of the Secured Credioe Inferested bidders are advisad ta peruse the fitle deeds with the Securad Creditor and to conduct own mdapendand |
with the Resolution Professional Above Axis Bank, Sa.njay. Place, Agra-282002, Uttar Mota :- ThE.‘ bidders are advised to conduct due diligence before submitting the bid. The auction shall be subject to the sulcome of the enpuinesdue diigence aout the fite & present conddion of the property‘assets and clasms/dees affectng the property before submission of bids. 4. |
Prlfde;lt" '”d'a'l E;jma" 1b: SatandraS'rP@gma”-“mv idigaton, Dispuls if any, Auction/bidding shal only be theough “onling electeonic mode” theough the website: auctiond@hindujahousingfinance. com “and |
- — | rakeshkumargoelunderpgirp@gmail.com 1 | Atthe Auction, the public generally is Invited o submit their bidjs) personally. Mo officer or other person, having any dutyto perform in connection hitps: . bankeauctions comy Or Aucsion pravided by te service provider G1 India PVT LTD, who shall arrange & coordinate the entire process of |
13. Relevant Forms in which claim to be filed|“Form B” under PG to CD Regulations Web Link: : ! % - ; ; Y e . e ] x i =) . TR PR
available at http:/Awww.ibbi.gov.infhome/downloads wilh this sae shall, howsver, directiy orindirectly bid for, scquire or aliempt o acquire any intzrestin the Immaovable Proparty sold auction through the e-awction piatfarm. 5. The t:-:dﬁf:'.rs iy particinaty in e-auction for Bidding from their place of choice. intermat connectivity shall have |
14 Last date for submission of the Claims 101.11.2026 The sale shall be subject to the conditions prescribed in the Sacurity Interest (Enforcement) Rules, 2002 and to the following ta be ansurad by biddar himsall, Securad Creditoe/service proveder shall not ba hald respansible Tor the intermel connactivity, nebwork problems, own |

system crash, power failura edc. G, For oetails, help, procedure and online bidding on e-auction prospective bidders may cortact the Service Provider G
IR PYTATD. 605, Add: C1 INDLA PYTATD. 3rd Fleor, Piot Noo68 sector-44, Gurgaon, Haryana-122003, (Condact Person: MEhaesh Kumar, Phons |
o FOBOA04AGE, Email delhé@clindlacom . Support Modlle Number-TE1881 12411251 126 7, For partickpating in the e-auction sale 1he |
interding bidgders should register Meir name a1 ks waw bankeauctions.com’ and aucticn@hinduiatoesinglinance. com well in advance and shall |
gl the uzar id and passward. intending bidders are advised 1o changs only b passeward immediabaly upon receiving it om tha serice provider. 3. For |
parficipating m e-auction, inferding biddérs hawa ta depesit a refundable Earmust Money Dapasit (EMI e 10% OF RESERVE FRICE (as manfipned |
atrowva) shall ba payable by interasted bidders through Demand DrattyMEFT/RTGS in favor of " Hindufa Housing Finance Limited. 9. The intending bidders |
should submit the duly filled in 84 Form {fermat available on ffips:Ssww.bankeauctons. comy’ and auctio@hindufahoosingfinance. com akng u'.'llh
the Demand Draft remittance towards EMD In-a sealed cover addressed to the Authodzed Officer at Hinduja Housing Finance Limited, at Otfice HP/48, 15t |
Flooe, Mear Balaji Dairy. Hasanpur Ghaungl, Saharanpur — 247001 or 3rd Foar, RS Tower, Mangal Pandey Nagar, Near CCS University, Meerut-250004 a5 |
por grogecty location. 10, The seabed cover should ba super scribad wilh “Bid for participating in E-Auctan Sale in the Loan Account Nurbes {;1*5:
mentianed above} for the property (as mentaned abowval, 11 Alter axpirg of tha kst dale of seimission of bids with EMD, Butheoeized Qficer shall |
exarmine the bads recaived by hem and confinm the details of the qualified biddars (who have guoted theair bids over and ahova the rmeerea price and gau‘l
the specified EMD with the Secured Craditor) to the senvice provider G Indka PYT LT[ to enable them ta sfow only those bidders to participate |Hhe
oire inief-5e Hddingfauction proceedings a1 the date ard time mertioned n Eauction Saks Motice. 12, Inter-se bioding among the grialified bloders shall
efarh roem (hi highe st bid quaoted by the quaktind bidders. Duing the process of inter-se Didding, Mene will be ursmeed efension of “10° minubes gach. |
i theand fime of e- aucBon sha be autormalically extanded by 10 Minules each time if bid is made within 10minutes from e last edension. 13 Bids |
onca mstle shall nat b= cancelled or withdrawn: Al bids made from the usar id given o biddar will be deemad o have bean made by him alone, 14
Immediately upon closure of E-Awction proceedings, the highest bigder shall gonfirm tha final amount of bid quoted by him by E-Mail bath 1o the |
Authorized Oficer an his mail [d parmod chano@ ndujahousingfinance.com and te Service Provider for petting decianed as successhul bidder inthes |
E-fwctan Sake proceedngs. 13, The successhul bidoer shall immediately |.2. on the same day or notlater than next working tay. s the case may be, pay |

_ _ \ _ bl & caposit of twenty five pée cent, of the amount of 1he sale prce, which s inclusive ol ssnest money depocited, i any, to the Suthonzed Officer
FORM-G Authorised Otficer on or before the 15%h day from the date of confirmation of the sale of the property, exclusive of such day, orifthe 15th day canducting the sale. Tha balance amaunt of purchage price payabde shall be on oc belare Tilteenth day of confirmatian of sak of the mmovable praparty
TR A T ey be @ Sunday or other holiday, then on the first office day after the 15th day. 10. In the event of defzult of any payment within the perod 16, In casa of default in payment of sbove stipulated amaounts by the succasshil bidder/asction purchaser wilhin the sfipulated fime, the sale will bs |
INVITATION FOR EXPRESSION OF INTEREST FOR mantioned above, the property shall ba put 1o fresh suction/Sale by privata reaty. The deposit incleding EMD shall stand forfaited by TATA cancelied and the amaunt already paid (nchuding EMD} will b2 forfeited and the property will b2 again putta sae. 17, At the request of the successhul
CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shafl lose all claims to the property. 11, Details of any encumbrances, bidder, the Authorised Cificer in his absolute discretion may grant further time in writing, for depositing the bafance of the bid amaunt. 18, The Successhul |
SWADESH GREEN INFRA LIMITED Litigatsons known 1o the TATA CAPITAL HOUSING FINANCE LTD, towhich the property is kabée: as per (abla above. The Intending Biddar Biddes shall pay apphcabie TOS {out of Sale proceeds) and submit TOS certificats to the Autharised officer. 19, Municipay Panchayat Tanes, EIEETFIEIW
TRADING AND MANUFACTURING OF STEEL/ METAL PRODUCTS is advised to make their own independent inguiries regarding encumbrances on the property including statutory liabifities arears of property dues (il any) and any ottser authorilies dwes {If ary) has o be paid by e successiul bdder before m5umnce of te sale certficate. Bids shali be s mack |
AT NARAINA INDUSTRIAL AREA IN NEW DELHI, INDIA tax, elecirioty alc thi;FE' submitting "IH.l:II;:l 12, For any alher d;ﬁilﬁ- of for procedure anline fraining on e-auction tl'r;a ;:l-l'l:'.'l"%[]l&t:ll'n'E biddars aling ¥ |:f||l:|:!:;|=ﬂe'al||:.u u[if: tha. &t dlj'lurﬁ.r b5 el ining b;.th AIOparY !.'dE'EI S.dlr"'_ Lot fcah: il be 'th?!j by the ﬁl'"tlhm‘sﬂ" m|l::1tglrlm IE”.H': atthe |
f r BALY o . il 5 ; M ins il Ll 3 5 = g e % , succassiul biddar andy upan deposit of antire purchasa pricedbid armaunt znd furmishing the nacessary proafin respect of payment of all faxes/changes
ciﬁ;ﬂ:ﬂéﬁ?ﬁﬁﬁgmﬂi ;ﬁrﬁﬁngfég:ﬁ“ﬁéfﬂﬂf E‘E may contact the Service Provider, his. 4Closure, Block No.BUS A, Gth Floor, Maitrivanam Commencial Compéex, Ameerpet, Hyderabad - 21, Apnlicable legal charges for comveyance, stamp duty, registration changes and ather incidenial charges shall be barme by the auction purchaser, 22
. 00038 Emad | infoi@bankauclions,in or Manssh Bansal, Email id Manish Bansal@atacapital.com  Authorised Officer Mobde No The Authorized officer may postpone/cancel the E-Auction Sale proceedings without assigning any reason whatsoever, In case the E-Auction Sak |
RELEVANT PARTICULARS A5RBSRIE06: Please send your query on WhatsApp Mumber - 9999078669, 13. TDS of 1% will be applicable and payable by the highast scheduded Is postponed fo a kter date before 30 days fram the scheduled date of sale, It wi be displayed on the website of the service pravider 23, The |
1. | Name of the camporate debtor alang with Swadesh Green Infra Limited bidder aver the highest declared bid amount, The payment needs to be deposiled by highest bidder in the PAN of the owner/ borrower 5 docisian of the Aulharized Oficer & ftinal, binding and unquestionable 24 All bidders who submitted the bids, shall be deemed to have read and |
Pa &GN LLP b CIN No. = U2T100DL 201 SPLCZ TREE4 and the copy of the challan shall be submetted to our company. 14. Please refer to the below link provided in secured creditor's website understacd tha{erms andFDlldﬂilIIE o b E-Auction Sale H.r||._1 b |.H:IL.‘:II:| I:;.I thism. 25, For furikar dalais and quanas, plsase_-_zl:nla::l Authorized Officer
PAN No. - ASVCSE06EH wrwew. ittps-Jisurl fudiylem for the sbove details. 15. Kindly also visit the fink: hitps:iwww tatacapital comiproperty-disposal. html M, Samesh Kupmar, Mnl‘.fae- W [¥] -?B%E-il'.lﬂlﬁ:'-] al Emth I'I_.‘1||;:e at Hinduia Housing Fmance, HRWS, 151 Flpor, Mear Balaji Dary, Haganpur |:|1III'I[|.'. .
Y T — A Bt For Norohos B etiel Ares Presst Please Note - TCHFL has nol engaged any broker/agent apart from the menticned auctioning partner for saleiauction of this property, Sanaranpur —E.-':T-'_I}{ﬂ E.':" :Ih:a ig also 30 nhlfl'l'l.' days’ notice io .he_ﬂ-ﬂ_rrnwer- Muortgagos [':tlam!'rp:urs of the abive said loan account pursuant ta res |
South West Dalhi, Raw Dethi_ Delhi, 110028 Interested paries should only contact the undersigned or the Authorised officer for all guenes and enguery m this maiter, EiurSﬂrEmm] eaﬂum:ng nTaunsE m an'-rm.ln:m USING FINANCE LIMITED
3| URL of website N Placa:- Delhi & UP Sdi- Authorized Officer —— - e AL L e :
4. | Delails of place whene majority of fousd ML Date ;= 12=10-2026 Tata Capital Housing Finance Lid.
asaets ane lecatad —
2| Indlaked capanily of man productsissnices | NIL (As per nacords svatiabla) "= H F - t F- c I d i L " -t d APPENDIX- IV-A [S isot le 8 (6)]
6. | Quantity and vale of main products/ MR 16733 58 Lains in F Y, 202334 =t ome rirs inance vom pal'l y naia Limiye iiE HET'II:E. an“;:::;:‘: H:!r:':ﬂ.HLE
sarvices sald in fast financial yesr as pes Audited Balanos Shest hOMEﬁrS 2 WEIE - - =
Pt e e howe: = T CIN: L65990MH201 UPLEE-!I{]T[]E: Website: humeflrstm_dla:cnm PROPERTIES
B | Further dalais inclung last avalable | Fusther details an be oblaned by sending el Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com
financial statements. (with schedules) l:"I Wa | amal & cinp-swadeshgreeninfra@gmall.com
JYorE, s ol Coclioes e ek i ot LN E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstriction of Financial Assets and Enforcement of Security Interast Act, 2002 read with proviso to Rule 8 (B) of the Security Interest (Enforcement) Rules, 2002
B E"'Elli"'ﬁgﬂé ’fﬂ"“"';'ll;"' -=F'j|:~3"’5 J“h'ﬁ" | Eigibdity Critena can be viewed in the Mobica i5 hereby given to the publicin general and in particutar to the Borrower (3) and Co-Bomrower (s) as per column (i) that the below described immovable propertes as par columm {iil) mortgagedicharged fo the Secured Creditor, the physical possession of which has
E:LH:LI" HERel I E e :‘"_lf::\Tﬂt’;f'ﬁr&‘l‘_ﬁ“‘:mf;ﬂ;nﬂ :;li’lel- been taken by the Authonsed Officer of Home First Fnance Company India Limited for realization of its dues plus interest as detased hereunder and whereas consaquent upon failura to repay the dues, the undersigned In exercise of power conferred under Section 13(2) of
ni;p_“a['hgﬁm";nﬁiﬁﬁmaih'nm : the said Act proposes o reaize dues by sale of the said propertyiies and it will be sold on "As = where is”, "As s what s, and "Whatever there is” as described hereunder. The awction will be conducted "Cn Line”, for the recovery of amaount due from Bormower (s) and Co-
Borrower (2) as percolumn (], duee to Home First Finance Company India Limited.
0 Lanr e far -men;]l of epression of inferest | 27.10.2026
11, | Dhatle of issue of pravisional list of 06.11,2026 Sr. | Name Barrower (s) PROPERTY ADDRESS Date of D;mf"d Date n.f Ras_em EMD Date and Last Date & Time of Number of
prospecive resoluon applicants No. | and Co-Borrower (&) Demand olice Possession Price Amount Time of Submission OfEmd & | Authorised
T2.| Larsd dade for submission of objectians b 11,2096 Natice Amount Auction Documents officer
HOssan st 1| Mukesh kumar, Gopal Mishra, | PLOT NO. 82, KHASRAND, 431 MI, KHATU SHYAM ENCLAVE, VILLAGE KHODNA | D4-07-2026 | 1078743 | 05-00-2026 | 1224720 | 122472 9702008 25-10-2026 8857445037
T ﬂfl f'r'r:ﬁ@ f“‘::! Irst of prospecive 21.11.2026 KALAN, PARGANA & TEHSIL DADRLDISTT. GAUTAM BUDH NAGAR, UTTAR {11am-Bpm) {upla Spm)
T < | - 'r*'?’ = = PRADESH,G.B. Magar, Uttar Pradesh 203207 Bounded byEasi-Road 20
1 1 Ol S50 Of Imarmalan memarandum, 61,2006 1 L 1T . L=
euaalon main & TEquest for resolLaon Wide, West-Other Property Norh-Plot Mo 83, South-Plot No.32/4 |
plans 1o prospeciive resalulion apphcants 2 | Jayanl prasad, Kambesh Housa on Khasra No.123, Rama Vihar, Vilage Brahmpur Urf Bhopura, Pargana-Loni. | 05-04-2026 | 1142286 | 06-08-2026 | 1020000 | 102000 | 27-10-20%6 25-10-2026 BESTA45052
15,{ Last date for submasion of resolution plans | 26.12.2028 himanshi Tehsil & Dist-Ghaziabad, U PloniUttar Pradesh 201301, Bounded by East-Plot of [11am-Gpm) {upto Spr)
16.] Process emad I o.submit Expression of | simy swadeshgreeninfrag@gmail.com , Vinod West-Other House (Locked) North-Other Plot South-Gali 10 F1. Wide |
Inaras ' ) 1
1. | Ajay PalPooja Ajay Pal Plat No, 27, Khasra Mo, 197, Hirdhyan Enclave, Kudl Khera, Pargana & Tehsi- | 05-04-2026 | 422349 | 06-06-2026 546,750 | S4675| 27-10-2026 25-10-2026 7017323923
17 mls of the corporate debtar s te Dabtor is a MSME - i ' iz
ity o MMES AR B LB Dadri, GB nagar, Ullar Pradesh 203207 Bounded by East-Other plot West-Road 18 (+1am-Bpm) {uplo 5pm)
= feed Morth-Plotno. 26, South-Plotng. 28
Niraj Hmm; 4. | Ramesh Bairawa, Mahaveer House-Pattano. 25, Missal No. 368, Gram Mandpiya, Gram Panchayal bholi, Pechayal | 03-02-2026 | 1267724 | 07-04-2026 1200200 | 120020 | 2740:2026 25-10-2026 0001 TAR590
Deemed Resolution Professional Prasad Bairwa, Dhagy Dew samifi Suwana, district Bhilwara, Rajasthan-311025. Bounded By : North - open Piot (11am-Bprm) {upto. 5pm)
For Swadesh Green Inira Limited {In CIRF) South- MrFappu Lal Mak, Eas! - Road, West- Factarny,
IP Reg Number: IBBIIPA-0011P-P-02368/2021-2022'13586 g | Husanain Khan Abdul kalam, Flat-Plat No.10, Khasra No.B16, Khatu Shyam Viatika Village-Mahavad, Pargana & | 03-02-2026 711,385 | O7-04-2026 804 620 BO.463 |  27-10-2026 23-10-2026 5952268125
AFA Valid upto 30.06 2027 Tohead hasnain khan Tahsil- Dadri, Dist-Gawtam Budh NagarG.B NagarUttar Pradash-203207. Bounded (1am-Bpm) (upio: Spmj
Odffice: 205, Ansal Imperial Tower, C-Black Cammunily Canra BY : Eastroad 18festwide, West- Plot Mo, 15, Nordh - Plot Mo, 09, South - Plot Mo, 11
Neraina Viher, Maw Defi-T10028 T : n : - ;
Date : 12 10,2038 Emall: cirp.swadeshgreeniniragigmall.com @, | Pram Kumar Sonl Late Koshlaya | Piot No-C-158, Aaraji Mo-736, Gathida kheda, Rajasv Gram Gathiakheda Shards | 03-10-2025 | 16,83,714 | 0B-06-2026 | 14.00.250 | 140025 27-10-2026 25-10-2026 §001728590
Place - Mew Dolhi M - 9818727408 Soni (Deceased), Other Legal | dream Ciy, Tehsl| & Dist, Bhilwara bhilwara Rajasthan, 311001 Bounded by North-Plot (11am-Bpm) fupto Spm)
Representative of Late Koshiaya | No-C-159, South-Plot Mo-C- 157, East-Plot Mo- 165, West-Road 30ft
aoni (Deceased)
" "
IMPORTANT 7. | Hemant Sharma, Ram Charan | Plot No. 120, Scheme Jatan Yihar, Khori Rosd, Ring Road, Luniyawas, Jaipur, | 03-09-2025 | 997,888 | 25062026 | 1356000 | 135600| 27-10-202 25-10-2026 9001270926
Sharma, kndra Devi Rajasthan, 302012 Bounded by North-Plot Me. 112-4, Easl-Road 250", West-Plats, {11am-Gpm) fupdo Spm)
Whilst care is taken prior to acceptance of advertising South-Plot No. 119
copy, itis not possible to verify its contents. The Indian E-Auction Service Provider E-Auction Website/For Details, Aic No: for depositing Branch IFSC Nama of
. . ) Other terms & conditions EMDVother amount Code Beneficiary
Express (P) Limited cannot be held responsible for such : : —— — — =
, Company Nama : e-Procuremant Technologies Lid. {Auction Tiger). hitp:/feww. romefirstindia,com §11020005835824- UTIBOOOO00S Authorzed Officer,
contents, nor for any loss or damage incurred as a Help Line No :078-38022160 / 1497 182 Contact Person : Ram Sharma -8000023297 hiltps:homefirst auctiontiger net Home First Finance Company Indea Lid Home First Fanancs Company
. . . T il I famerzsaddanctant i 31 T Axis Bank Lid., Bangadora KT ia-Lirmi
result of transactions with companies, associations or e-Mail Id . ramprasadi@auctiontiger.nel and supporifiauctonbiger nel. G India Limited
T SRR : : Bid Increment Amount - Rs. 10,000/, The sale will be dona by the undersigned through e-auction platform provided at the Web Portal (hitps.fhomefirstauctiontiger.net). E-Auction Tender Documant containing online e-auction bid form, declaration, General Terms &
individuals advertlsmg Inis newspapers or Publications. iondifions of online auchon sale are available at Pordal Site. To the best of knowiedge and nformation of the Authorized Cfficer, there is no encumé&rancs on the properiies, However, the intending bidders should make their own independent inquires regarding the
r rer mmen r rs m encumbrances, tille of propertyfies put onauction and daima! fghls! dees affacting the property, prior to submitling thefr bid, The e-Auction advertisement does nof constitule and will not be deemad 1o constitute any commitment or any representabion of Home First, The
e erefore reco e al readers ake 2 g &
. . bef di . property is being sold with &l the existing and future encombrances whether knownor unknewn o Home First. The Awthonsed Officen’ Secured Creditor.saall not be responsible inany way for amy third-parly claima! nghts! dues. The sale shall be subject to rules/oonditions
necessary inquiries betore sending any monies or prescribad under the securfization and Reconstrection of Financial Assels and Enforcement of Securily InterastAct, 2002, In case of any discrepancy English Version of the Notice will be treated as authentic.
entering into any agreements with advertisers or | STATUTORY 15 days SALE NOTICE UNDER THE SARFAESI ACT, 2002
otherwise actlng on an advertisement in any manner The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand nofice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned! sold and balance dues, if any, will be recovered with
interest and cosl.
whatsoever. s
Signed by Authonzed Officer, Home Firsl Finance Company India Limited

| Date: 12-10-2026  Place. NCR HHiEEWﬂﬁ.WEEWHUmemm
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INVITATION TO THE RESIDUAL PUBLIC SHAREHOLDERS TO AVAIL THE EXIT OPFORTUNITY UNDER THE EXIT OFFER OF

tulive

TULIVE DEVELOPERS LIMITED

Corporale dentilication Number (CIN): L99999MHT962PLEIT 2549
Regislered Office: 21/22, Loha Bhavan B D. Mello Road, 400009, Mumbai, Maharashira, India.

Tel. No.: 044-42623777T; Fa: MNo.: LA,

Email id; lvechennai@gmail.com; Website: www.tulivedevelopers.com

Dear Besidual PubBc Sharaholders,

Contacl Person: Mr. K V Ramanashetty and Mr. Alul Gupta

This public invitation shall be read in continuation of and in conjunclion with the Detasled Public Anncuncement dated Apnl 04,

2026 published on April 06, 2026 ("DPA") in Financial Express (English-AH0 Editions), Jansatta (Hindi =

Wavskakti (Marathi -

&Il Editions) and
Kumbai Edition), the Letier of Offer dated April 04, 2026 ("LOF") dispaiched to the Public Shareholdears on

or hefore April 08, 2026, the Post Offer Public Annouencement dated Apnl 22, 2026, published on Apeil 23, 2026 (" Post Difer PAT)
in the abgvamentionad newspapers, the Exit Offer Public Announcement dated June 20, 2026 published on June 22, 2026 ("Exit
Difer PA”) in the abovementioned newspapers, and the Exif Letterof Offer dated July 02, 2026 {"Exit Letter of Offer™),
Lapitalized terms usad but not defined m this pubhc Invitgbon shall have the same meaning assignead to them as in the DFA, the
LOF the Post Offer PA_ the Exit Difer P and the Exit Letter of Offer,
This iwitation 10 tender equity shares of the Tulive Developers Limited {“Target Company™) is being issued for and on behalf of
Altis Properties Private Limited {(“Acquirer 1") and GKS Technology Pask Private Limited (“Acquirer 2") (colloctivaly rafermad 1o
a5 “Acquirars”), along with Atul Gugta (“PAC 17) and K ¥ Ramana Shetty (“PAC 2} (collectively refarred 1o as “Persons Acting
in Concertl™ or “PACS"), 1o the Residual Pubdic Shareholdars of the Target Company in adherence with Regulation 27 (1) (&) and
all other regulations apphicable as per Securties and Exchange Board of India (Delsling of Equity Shares) Regulations, 2021

{“SEBI Delisting Regulations™)

This is toinform all Besidual Public Shareholders that trading in the equity shares of the Gompany was discontinued with éffect
from June-25, 2026 (“BSE Date of Discontinuance of Trading™) and that the equity shares of the Company, ware delisied from

BSE with effect from Juky 03, 2026 (“BSE Dale of Delisting™).

Interms of Regulation 27(1) (&) redd with Begulation 26 and all other regulabions applicable &5 per SEBI Delisting Requiations, the
Acquirers are inviting the Besedual Public Shareholders to avail the exit opportunity during the one-year exit windaow period after

delisting of equity shares

Tha Reskiual Public Shareholders who have not yet tendered thair equity sharas, may tender their equity shares to the Acquirers al
the Exit price of 2750~ par equity shares during the pesiod from July 03, 2026 to July 02, 2027 (both days Inclusive) (the “Exit
Window™) subject 1 terms and conditions provided in Exit Letter of Oifer
The Residual Public Shareholders are required io ensure thaf their Bt Application Form, ogether with the mecessary enclosures,
a5 per Exit Letter of Offer, is received by the Registrar to the Delisting Offer onor befors Julky 02, 2027
In case of non-receipt of said EBat Apphcation Formy/Exit Letter of Ofter or if the same has been misplaced, the Residual Public
Shareholders may obtain the copy of the same by writing to the Registrar to the Delisting Offer, Copy of Exit Letter of Offer can also
be downloaded from the website of the Target Company al www.lulivedevelopers.com and from the websile of Manager to the

Delisting DHer at www.sallronadvisor.com.

A follow-up communication for the quartar ended Seplember 2026 has bean sent wia emailto all the Residual Public Sharaholders
incompliance with Regulation 27(1}(b) of the SEBI Dedisting Ragulations,
The Acquirers will make the payment by way of electronic credit to Residual Public Shareholders who have validly tendered their
equity shares in Exit Offar following the receipt and verification of duly filled Exit Application Form{z){fogather with necessary
enclosures, if any and receipt of the equity sharels) in the Special Depository Account/receipt of physical share certificatels)
{along with duby filled in fransfer deed(s) &5 applicable) by the Registrar to the Delisting Difer,
Any Aesidual Pubkic Sharehobders seeking any other assistance in connecton with thelr shareholding Bke issee of duplicate share
cerlificate, ractification of name, ransmissicn of shares, deletion of name of a shareholder in case of joint shareholding, ele. may

contactthe Ragistrar to the Defisting Ofer.

The Acquirars actept full responsibility forthe information contained inthis Public Invitation and confirms that such Information is

true, fair and agequatain all material aspacts.,

I SUTGT /AT DI R & YA (SUA 3feldl & ATAR)

MANAGER TO THE DELISTING OFFER

REGISTRAR TO THE DELISTING OFFER
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SAFFROM CAPITAL ADVISORS PRIVATE LIMITED
B05, 6th floor, Cenire Point, Andheri Kurla Road,
J.B. Napar, Andheri (East) Mumbai - 400 059,
Maharashira, India,

Tel. No.: +91 22 4873 0384;

Fax: N.A.

E-mail id: delistings@satironadvisor.com
Website; www. saffronadvisorcom

Investor grievance: investorgravancecosatfronadvisorcom

SEBI Registration Number: INMOO0O011211
Validity of Registration: Permanent
Contact Person: Ms. Pooja Jain

L S Ll

CGhennal = 600 D02, Tanul Nadu, India
Tel, No.: +91 44 4002 0700;

Fax: N.A

Email id: privaizcamenindia.com
Website: www.cameoindia.com

Validity of Registration: Permanent
Contacl Person: Ms. Sreapriva K

CAMEO CORPORATE SERVICES LIMITED
Subramanian Building”, No.1, Club House Road,

Imvestor grievance: investoraocamenindia, com
SEBI Registration Number: INEDDDO03T53,

[Executive Vice President & Company Secretary)
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For and on behalf of Board of Directors of Altis Properties Private Limited {Acquirer 1)

ad/-

o/

-

Mame:; Alul Gupta

Designation: Managing Director

MName: Sidharth Gupta

Designation; Director

Name: Devansh Gupta

Dezignation: Diractor

For and on behall of Board of Directors of GKS Technology Park Private Limited (Acquirer 2)

o~

/-

Mame: K V Ramana Shetty
Designation: Managing Direcior

Designation: Director

Name: Padmaja Ramana Venkata

Date: Octobar 10, 2026
Plage: Channal

EaingLal Comim

OFFER OPENING PUBLIC ANMOUNCEMENT CUM CORRIGENDUM TO
THE DETAILED PUBLIC STATEMENT TO THE PUBLIC SHAREHOLDERS OF

ONYX BIOTEC LIMITED

CIN: L24230HP2005PLCO2E403; Website: www. onyxbiotec.com;
Tel. Mo.: 01795-265363; Fax: 01795-265465; Email: generalinfoi@onyxbiotec.com
Registered Office: Village Bir Plassi, Mear Sainimajraropar, Malagarh Road, Solan- 174101;
Corporate & Marketing Office: 5.C.0-T0, 2nd Floor, Sector 30-C, Chandigarh- 160030;

This Offer Opening Public Announcemeant cum Corrigendum to the Delalled Public Statemant

("Advertizemant”) is being issued by VC Corporate Advisors Private Limited ("Manager to the Offer”), on

behalf of Mr. Kunal Bhardwaj ("Acquirer 1"), Mr. Gautam Bhardwaj ("Acquirer 2™}, Mr. Kanhaiva Bhardwaj

["Acquirer 3") and Mr. Kapil Bhardwa] ("Acguirer 4") (hereinafter collectively referred o as the "Acguirers”)

pursuant to Regulation 18(7) of the Secunties and Exchange Board aof India (Substantial Acquisition of Shares

and Takeovers) Regulations, 2011 and subseguent amendmeants thereto ["SEBI [SAST) Regulations’] in
raspact of Open Offer ("Offer”) for the acquisition of upto 47,114,372 (Forty-Seven Lakhs Fourteen Thousand

Three Hundred and Seventy-Two) fully paid-up equity shares of the Onyx Biotec Limited (hereinafter referred to

as the "OBL" or the "Target Company ™} of face value of Rs. 10/-each, reprasanting 26.00% of the total paid-up

equity and voting share capital of the Target Company, This advertisement is to be read in conjunction with thea

Fublic Announcament (“PA™) dated July 24, 2026, Cormigendum to the Public Announcement {(“Corrigendum to

the PA™) dated July 30, 2026, Detalled Public Statement ("DPS") dated July 31, 2026 as published in the

Financial Express (English Daily) all editions, Jansatta (Hindi Daily) all editions, Pratahkal (Marathi Daily)

Mumbai edifton and Amar Ujala {Hindi Daily) Sclan editionon July 31, 2026, Drafl Letter of Offer ("DLOF™) dated

August OF, 2026 and the Latter of Offer ("LOF") datad Seplamber 28, 2026 which is availabla on the website of

the Securittes and Exchange Board of India ("SEBI") and the National Stock Exchange of India Limited {"NSE"),

i.&., the only Stock Exchange where the equity shares of the Target Company are presently listed

1,  Offer Price; The Offer Price is Rs, 36,50 (Rupses Thirty-Six and Fifty Paisa Only} par equity share, payable
incash. Thers has bean no upward revision in the Offer Prica from the price menticnad in the Latter of Offer.

2, The Committee of Independent Directors ("IDGE") of the Target Company have perused the PA dated July 24,
2026, Corrigendum to the PA dated July 30, 2026, DFS dated July 31, 2026 a5 published on July 31, 2026,
DLOF dated August OF, 2026 and LOF dated September 28, 2026 ssued by the Manager ta the Offer an
behalf of the Acquirers in relation to the Open Offer 1DC has opined enly on the prcing of the Offer. The IDC s
of the cpinion that the Offer Price of Rs. 36.50 (Rupees Thirly-5ix and Fifty Paisa Only) per fully paid-up
equity share offered by the Acquirers is inaccordance with the SEBI (SAST) Regulations and appears to be
fair and reasonable,

The recommendation of IDC dated Octeber 07, 2026 was published on Thursday, October 08, 2026 in the

Financial Express (English Daily) all editions, Jansatia {Hindi Craily) all editions, Pratahkal {Marathl Daily)

Mumbai edition.and Amar Ujala (Hindi Daily) Sotan edition on Thursday, October 08, 2026,

3, The Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST ) Regulations. Further, thera
has baen na competitive bid to this Open Offer.

4, MAS Services Limited, being the Registrar to the Offer, has confirmed that the Letter of Offer was dispaiched
electronically on Monday, October 05, 2026, 1o afl the Public Sharehaolders, other than the Acquirers and the
Promoters and. Promoter Group of the Targel Company, whose e-mall IDs were registersd with the
Dapositories and/or the Targel Campany and whose namas appeared on the Register of Members as on
Manday, September 25, 2026 {"ldentified Date™). In case where the e-mails were bounced back or could not
ke delivered, physical copies of the Letter of Offer were dispatched on Tuesday, October 06, 2026

3, Please note that a copy of the LOF -along with the Form of Acceptance-cum-Acknowtedgement is available
on the websita of SEBI at wew sebigovin, NSE al www.nsaindia.com and Manager 1o the Offer at
waww vocoorporale.com. Shareholders can also apply by downloading such formis from the above-mentioned
websites. Further, in case of non-receipt! non-availability of the Form of Acceplance, the application can be
made on plain paper along with the following details:

a. Public Sharehelders halding Equity Shares in demateralized form wha wish (o tendar thelr Equily Shares
under the Opean Offer shall approach thelr respective stock brokers ("Selling Broker™) registerad with
MSE and intimate their intention to tender such Equity. Shares during the normal frading howrs of the

secondary market, during the Tendering Period, in accordance with the procedure a5 mentioned in
paragraph 8.14 of the LOF

b. Public Shareholders whose brokers are not registered with NSE are able 1o tender their Equity Shares
through the Acquirers’ Broker orthe Buying Broker

G, Intermsof Regulation 16{1) of the SEBI (SAST) Regulations, the DLOF was submitted 1o SEBI on August 7,
H026. We have recelved the final obsarvations from the SEB| in terms of Regulation 16(4) of the SEBI (SAST)
Regulations vide Hs ocbservation letter no. SEBIHOMAY12M11(79)2026-CFD-RAC-DCR2//22208/2026
dated September 24, 2026 which has been duly incorporated in the LOF

7, Any other material change from date of the PA (Material updates):

a. The equily shares of the Targetl Company are currently under the Enhanced Surveillance Measure
("ESM™) siage 1 on NSE as disclosed under point no, 5.5 on page no. 21 of the Letter of Offer,

k. WWe have deleted the directorship defails of Acguirer 1 and Acquirer 4 in Shiva Lifescience Private Limitad
from point no. 4.1 (vjand 4.4 (v} on the page no. 2 168 and 18 of the Letler of Offer, respectivaly, as the said
company has been struck off from the records of the Registrar of Companies.

G Yve have modified para 8.14 [vii) on the pege na. 32 of the Letter of Offer with respect to Procedurs for
lendering sharas hald in Dematerialized Form, The modifiad point is as follows:

"8 14w Custodian(’s) should deposit shares’ Units through the Eardy Pay-in mechanism. provided by
Depositones. system bafore confirmation of the bid orders placed by the Trading Members the bids’
arders, The custodians shall either confirm or reject omders nof later than the time provided by the Stock

fejectad.”

d. Ve have insered new point no's 8.14 (xii) and 8.23 (i) in the LOF, The newly inserted points are
praducad herain below;
"B 14 () AN mon-resident Public Shareholders {lLe., Public Shareholdars nol resiging in india inciuding
NRis, OCBs and FPIs) are mandatorily reguired o il the Form of Acceplance. The non-resident Pubiic
Shareholders holding Equity Shares in dematenalised form, directly or through their respective Selling
Brokers, are required o send the Form of Accepfance atong with the required documents fo ihe Reqisirar
lo the Offer al its addrass given on the cover page of the Letter of Offer. The envelope should be super
scribed as "OBL - Open Offer®. The detaied procediure fov lendenng Eguily Sharas will be included in the
Formof Accepiance.”
8. 23 (i) in case of centan clent lypes wiz, NRI, Foreign Clients alc, (where fhere are specific RE! and
ather regulalory requirerments paraining o funds pay-oul) who do not ool to setife through custodians, the
funds pay-oul would ba givern o their respective Saliing Broker's settfament accounts for releasing the
same to their respective shareholder's account anwards. For this purpose, the cliient ype defails would be
caoflected from the Regisirarto the Offer.”

g, We have inserted a naw poinl under the head of Documeants for Inspection on pagea no. 36 - 37 of tha Letter
of Orifar.
"10. [wili] Prospectus of Onyx Biotec Limited daled Movember 78, 2024,

B. Details regarding the status of the Statutory and other approvals:

Az on the date of the Letter of Offer, there are no regulatory or siatutory approvals pending o be received. If
gny cther stalutory approvals become applicable prior to the completion of the Offer, this Offer would also be
subject to such other stalultory approval{s). For more details regarding the stalutory and other approvals for
this Offer, pleasa rafer ta the paragraph “Statutory and other approvals” under paragraph 7.10of LOF,

9, The Open Offer will be implemented by the Acquirers through Stock Exchange Mechanism made available
by the Stock Exchange in the form of separate window ("Acquisition Window™ ) as provided under the SEBI
[SAST ) Regulations and SEBI Masier Circular SEBVHOVCFDIPoD-1/PICIREZ023/31 dated February 186,
2023, Tha National Stock Exchange of India Limited has granted tha Acquisition Window ta the Acguirars
throwgh thalr Circular Ref. No. 180652026 dated October 07, 2026.

10, The schedule of major activities relating to the Offer as mentioned on page no. 3 of the DLOF stands
amended and the revised schedule as mentioned on page no. 3 of the LOF is set forth below:

Exchange an the last day of the Offer Period. Therealfter, all unconfirmed orders shall be deemead to be |

Activities Original Date | Original Day| Revised Date |Revised Day I

Public Announcement (FA) July 24, 2026 Friday July 24, 2026 Fricay

Carrigemndum tothe PA July 30, 2026 Thursday July 30, 2026 Thursday

Publication of Detailed Public Statement (DPS) | July 31, 2028 Friday July 31, 2026 Friday

in NEWspRERErs

Last date of Filing of the Draft Letter of Offerwith | August (7, 2026 Friday August 07, 2026 Friday

SEBI

Lasl date aof a Compeling Offers Augqust 21, 2026 Frday Auqust 21, 2028 Friday

idenfifiad Date" saptember Wednasday Seplember Bonday
02, 2026 28, 2026

Date by which the Letter of Offer will be September Wednasday Dclober Tuesday

dispatchad to the shareholders 09, 2026 06, 2025

Last daie by which Board of the Target September Friday Dctober Thuraday

Company shall give its recommendation 11, 2026 0, 2026

Last date for upward revision of Offer Price September Tuesday Octiober Friday

andfor Offer Size 15, 2026 09, 2026

Adverisement of Schedule of Actvities for Saptember Wednasday Oelober kMonday

Open Offer, status of statutory and other 16, 2026 12, 2026

approvals in newspapers and sending the same

o SEBI, Stock Exchange and Targel Comipany

Date of commancemeant of lendaring pariod Saptember Thursday Detaber Tuesday

(Offer opening Date) 17, 2026 13, 2026

Date of closing of tendering period (Offer September Wednesday Cclober Tuesday

closing Date) 0. 2026 &7 2028

Date by which communicating rejection / October Thursday Movember Wednesday

acceplance and paymant of consideration for 15, 2026 11,2026

ﬂDDlIEE![iDI‘aEﬂCCED'IEI]

The above fimelines are indicative (prepared based on fimelines provided under thve SEBI {SAST) Regulations

and are subject fo receipt of stafufony reguiatory approvals and may have fo be revised accordingly. To clanty, the

gotions sel oul abave may be completed prior to their coresponding dates sulject fo compliance with the SEBI

(5A5T] Regidalions.

#There has been no compeating offer as on the date ofthe LOF,

“Identified Date is only for the purposs of determining the names of the shareholders as on such date to whom the

Laftar of Offar would be sent. All owners (reqistered or unregisterad) of equily shares of the Target Company

(excepl pafies fo Share Purchase Agreement mcluding persons deemed o be acting fn concert with such

parties) are eligibe fo participate in the Offer amy ime before the Closure ofthe Tendering Period

11, The Acquirers accapt full responsibility for the information containad in this Advertisement and for the
fulfibmanit of thair chligations laid down in the SEBI (SAST) Regulations and a copy of this Advertisement shall
also baavailable on the websites of SEBI at www.sebi.gov.in and NSE atwww. naeindia.com.

12. Capitalized terms used inthis Advertisement, but not defined, shall have the same meaning assigned to them
in the PA, Corrigendum to the PA, DPS and LOF.

ISSUED DN BEHALF OF THE ACQUIRERS BY THE MANAGER TO THE OFFER

VC Corporate Advisors Private Limited

SEBIREGN. No.: INMODDO1 1096
Validity of Reglstration: Pemanent
CIN: UET120WEB2D05PTC108051

(Contact Person: Ms. Urvi Belani/ Mr. Premjeet Singh)

31, Ganesh Chandra Avenue, 2nd Floor,
Suite No.- 2C, Kolkata- 700013
Tel. No.: (0332225 3940
Email; mail@vocorporate, com
Website: www vocorporate.com
Sdi- Sdi- Sdi- Sdi-
Kunal Bhardwaj Gautam Bhardwaj Kanhaiya Bhardwaj Kapil Bhardwa]
Acquirer 1 Acquirer 2 Acquirer 3 Acgquirer 4
Date: 12.10.2026 Place: Kolkata
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